REVISED FORM G

.
INVITATION FOR EXPRESSION OF INTEREST FOR
SANKALP SIDDHI DEVELOPERS PRIVATE LIMITED
OPERATING IN REAL ESTATE INDUSTRY AT MAHARASHTRA
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. | Name of the corporate debtor along with PAN & | Sankalp Siddhi Developers Private
CIN/ LLP No. Limited
PAN: AAOCS9724Q
CIN: U70102MH2010PTC209143
2. | Address of the registered office Ground floor, Rajpipla, Opp. Standard
Chartered Bank, Linking Road,
Santacruz  (West), Mumbai City,
Mumbai, Maharashtra, India, 400054
3. | URL of website NA
4. | Details of place where majority of fixed assets are | Ground floor, Rajpipla, Opp. Standard
located Chartered Bank, Linking Road,
Santacruz  (West), Mumbai City,
Mumbai, Maharashtra, India, 400054
5. | Installed capacity of main products/ services NA
6. | Quantity and value of main products/ services sold | NA
in last financial year
7. | Number of employees/ workmen NIL
8. | Funner details inciudire last available financial | The details can be sought from RP by
statements (with schedules) of two years, lists of | sending an email on
creditors are available at URL: ssdplcirp@gmail.com
9. | Eligibility for resolution applicants under section The detailed invitation for expression of
25(2)(h) of the Code is available at URL: interest which shall include the eligibility
for resolution applicants under section
25(2)(h) of the code can be sought from
the RP by sending an email on
ssdplcirp@gmail.com
10. | Last date for receipt of expression of interest 25-01-2025
11. | Date of issue of provisional list of prospective 28-01-2025
resolution applicants
12. | Last date for submission of objections to 30-01-2025
provisional list )
13. | Date of issue of final list of prospective resolution | 01-02-2025
applicants
14. | Date of issue of information memorandum, 03-02-2025
evaluation matrix and request for resolution plans to
prospective resolution applicants
15. | Last date for submission of resolution plans 05-03-2025%*
16. | Process email id to subniit Expression of Interest ssdplcirp@gmail.com
Notes:
1. Prospective Resolution applicant who had participated in the invitation of EOI published on

14.07.2024, their EOI and Resolution plan documents are still valid and the same will be treated

as EOI documents under this EOI process.




2. *Subject to approval of extension of CIRP by NCLT.

Date :10.01.2025 . Q
: Mumbai

Place

Arun

Reg. No.: IBBI/IP-N0J,
0T, Stanford, SV Road,

Andheri West, Mumbai 400058
ssdplcirp@gmail.com
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DEBTS RECOVERY TRIBUNAL NO. 2 AT MUMBAI
Ministry of Finance, Government of India
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DEMAND NOTICE

NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS & BANKRUPTCY
ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961.
Exhibit No. 9
R.P No. 60 of 2024 Next Date: 24.02.2025
...Certificate Holder

Canara Bank
Versus

M/s. Shree Sadguru Tours & Travels

To,

M/s. Shree Sadguru Tours & Travels, Through Proprietor Mr. Revan R Burale Occp:

Business having address at House No.1301/1, Anand Nagar, Kalwa, Thane.

This is to notify that a sum of Rs. 11,44,138 (Rupees Eleven Lakhs Forty Four

Thousand One Hundred Thirty Eight only) has become due from you as per ibid

Recovery Certificate drawn up in O.A. No. 107/2021 by the Hon'ble Presiding Officer.

Debts Recovery Tribunal-ll, Mumbai. The applicant is entitled to recover the sum of

Rs. 11,44,138 (Rupees Eleven Lakhs Forty four Thousand One Hundred Thirty Eight

only) with cost of Rs. 34,500/- (Thirty Four Thousand Five Hundred only) along with

future interest @11.95% per annum w.e.f. 11th June 2018 till recovery from the C.D.

No.1.

You are hereby directed to pay the above sum within 15 days of the receipts of the

notice, failing which the recovery shall be made in accordance with the Recovery of

Debts and Bankruptcy Act, 1993 and Rules there under.

In additions to the sum aforesaid, you will also be liable to pay:

(a) Suchinterest as is payable for the period commencing immediately after this notice
of the certificate/execution proceedings.

(b) All costs, charges and expenses incurred in respect of the service of this notice and
warrants and other process and all other proceedings taken for recovering the
amountdue.

You are hereby ordered to appear before the undersigned on 24.02.2025 at 2.30 p.m.

for further proceedings.

Given under my hand and the seal of this Tribunal, on this date : 07.01.2025.

-

...Certificate Debtor

Sd/-
Bhavishya Kumar Azad
Recovery Officer, DRT - I, Mumbai

CAUTION NOTICE / PUBLIC NOTICE

TO WHOMSOEVER IT MAY CONCERN

As the Solicitors & Advocates for JEWEL IN THE LOTUS TRUST (Registered),
(hereinafter referred to as "the Trust"), having its Registered Office at IVC Rd,
Devanahalli, Bengaluru, State: Karnataka, Pin Code: 562 110, we hereby issue this
public notice to inform the general public that Mr. Ravi Gerard (hereinafter referred to
as "the Subject Individual") has been TERMINATED from his position as Trustee of
the Trust and is NO LONGER associated with the Trust in ANY CAPACITY or
MANNER whatsoever.

We are instructed by our clients, the Trust, to bring the following maternal facts to the
(TR SN D] public notice:- WHEREAS:

1. The Subject Individual is currently facing trial for fraud and criminal charges, pursuant to FIR registered
with the Bangalore Police;

2. Our Client has informed us that the Subject Individual was held in police custody for a period of thirty-
eight (38) days following his arrest by the Bangalore Police;

3. As per our clients' instructions, the Subject Individual is presently released on conditional bail, and the
investigating authorities have filed a detailed Charge-Sheet comprising of over 1,000 pages. Forensic
Examination has revealed evidence of forgery of the Founder's signatures in documents pertaining to
the Subject Individual's appointment as Trustee. Furthermore, we are informed that the late co-
founder, Mr. Ram, has confessed to the forgery and misappropriation of Trust funds during police
investigation;

4. The Subject Individual has been legally and officially removed from his position as trustee of the Trust
with effect from August, 2022, via a Board Resolution authorized by the Founder-Settlor dated August
7,2021,(07.08.2021);

5. Our clients have apprised us that the Subject Individual is allegedly attempting to sell and/or alienate
and/or create third party rights in various properties belonging to the Trust by falsely representing
himselfas a Trustee, despite having no authority to do so.

THE GENERAL PUBLIC ISHEREBY CAUTIONED THAT:

1. The Subject Individual has NO AUTHORITY whatsoever to represent the Trust or conduct any
transactions on behalf of the Trust;

2. Any agreements, negotiations, or transactions entered into with the Subject Individual regarding Trust
properties shall be NULLAND VOID ab initio and not binding upon our clients;

3. Our clients shall NOT BE LIABLE for any financial or other obligations arising from unauthorized
dealings with the Subject Individual;

4. Any person(s) dealing with the Subject Individual in matters relating to Trust properties does so at their
own risk, cost, and consequences.

We hereby call upon all person(s) who:

(1) Are approached by the Subject Individual regarding sale/purchase of Trust properties;
(i) Have information about any unauthorized dealings by the Subject Individual;

(i) Have entered into any agreement with the Subject Individual regarding Trust properties;

to immediately communicate the same to us at:

M/s. Udaipuri & Co.,Solicitors & Advocates, Office No.13, 1st Floor, Deccan Court, 259, Swami

Vivekananda Road, Next to Shroff Eye Hospital, Bandra West, Mumbai 400 050.Mobile: 98200

65619.Email: juzerudaipuri@gmail.com

TAKE FURTHER NOTICE that our clients have instructed us to initiate strict legal action against any

person(s) found to be colluding with the Subject Individual in unauthorized dealings involving Trust

properties. Issued By:

. For M/s. Udaipuri & Co., M/s. Udaipuri & Co.,

Place: Mumbai.  gojicitors & Advocates, Solicitors & Advocates,

Date: 10.01.2025. Advocates for Jewel In The otus Trust _Advocates for Jewel In The Lotus Trust.

AAVAS FINANCIERS LIMITED

(CIN:L65922RJ2011PLCO34297) Regd. & Corp. Office: 201-202, 2nd Floor, South End Square,

Mansarovar Industrial Area, Jaipur. 302020

AUCTION NOTICE

Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with

proviso to Rule 8(6) of the Security Interest (Enforcement) rules, 2002

Notice is hereby given to the publicin general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable property mortgaged/charged to
the Secured Creditor, the physical possession of which has been taken by the Authorised Officer of AAVAS FINANCIERS LIMITED Secured Creditor, will be sold on "As is
whereis"," Asis whatis", and 'Whatever there is" basis. The details of the cases are as under.

FINANCIERS LTD

$ Aavas

SAPNE AAPKE SAATH HAMAARA

Date & Date L. Reserve | Earnest Place of Tender
Name of Borrowers/ apdte & ¢ 3 Description of eserve Money Qate & supace of Tender
Co-Borrowers/ Dues As 0n |13(2)Demand | Poss- Property PriceFor | e ™ | Time of | 5008 Auction at
Guarantors/Mortagors Notice  |ession Property | Property| Auction [Aavas Financiers Ltd.
KIRAN ANAND SAWANT, Rs. 14 FEB 24 16 [FLAT NO1041ST FLOORA WINGSAI LILA APT Rs. Rs. 11.00 [SHOP NO. 2368,
KAVYA KIRAN SAWANT, 7,74,720.00/- | Rs.606268/- | AUG |VILLRGI MORE NALLASOPARA THANE PIN: | 565360/ | 56536/- | PM TO [2598 & B237,
ANAND BALKRISHNA DUESASON | DUESASON | 24 |401201 ADMEASURING 21.37 SQ. MTR. 01.00 |B258, 2ND FLOOR,
SAWANT 06 JAN 2025 | 13 FEB 24 PM 15 |OSTWAL EMPIRE,
GUARANTOR: SURENDRA FEB  [ARIHANT E-TYPE,
SHIVA SAWANT 2025  |TAL-DIST-
(AC NO.) LNBSR00316- PALGHAR-BOISAR-
170032476 401501,
MAHARASHTRA-
INDIA
LAXMAN BABAN UGALE, Rs. 26 DEC23 |6 AUG |FLAT NO. 003, GROUND FLOOR, SUKH Rs. Rs. 11.00 [1ST FLOOR,
Mrs. SONAL ANKUSH 19,06,837.00/-| Rs. 1613650/- | 24 |VASTU RESIDENCY PHASE IIl, SURVEY 1437996/- | 143800/- | PM TO |A.D.J.RESIDENCY,
KANGANE DUES AS ON | DUES AS ON NO.76/7 HISSA NO.7, AT VILLAGE 01.00 |ROYAL HOUSE,
GUARANTOR: SAGAR 06 JAN 2025 | 26 DEC 23 BAPGAON-DEVRUNG, TALUKA BHIWANDI, PM 15 [BEHIND WOOD
KISAN KHAVALE DISTRICT THANE, WITHIN THE LIMITS OF FEB |MALL LBS MARG
GRAMPANCHAYAT BAPGAON/DEVRUNG g '
(AC NO.) LNTHA00321- ADMEASURING 580 SQ. FT. EQUIVALENT 2025 | THANE (W)-
220210005 TO 53.88 SQ.MTRS BUILT UP AREA PIN 400601,
CODE-421302 MAHARASHTRA-
INDIA
RAEES MUKHTAR Rs. 16 MAY 24 | 30- [FLAT NO.305 ON THE 3RD FLOOR, B-WING, Rs. Rs. 11.00 |NEELKANT
SHAIKH, SANA RAEES 15,19,897.00/-| Rs. 1395081/~ [ AUG- | THE GREEN CREST, SURVEY NO. 134, HISSA | 1649840/- | 164984/- | PM TO |LANDMARK, 5TH
SHAIKH &Rs. & Rs. 337626/-| 24 [NO.1/A/1/2 AND SURVEY NO. 134 HISSA 01.00 |FLOOR, OFFICE
(AC NO.) LNPAV02122- 3,90,390.00/- | DUES AS ON NO. 1/A/2, OF VILL- TALOJEMAJKUR, PM 15 |NO.502, BEHIND
230266248 & DUESASON | 14 MAY 24 TALUKA- PANVEL, DIST- RAIGAD FEB  |ORION MALL,
MAHARASHTRA ADMEASURING 19.012 SQ.
LNPAV09322-230271056 | 06 JAN 2025 2025 |NEAR ST STAND,
OLD PANVEL-
410206,
MAHARASHTRA-
INDIA
PRASAD SHRIKRISHNA Rs. 13 DEC 23 17 |UNIT NO SS-1B IN SOCIETY KNOWN AS Rs. Rs. 11.00 |NEELKANT
VETURKAR, USHABEN 16,44,979.00/-| Rs. 1399420/~ | AUG |PREANA CHS LTD UNDER BUDP SCHEAM | 4966400/- | 496640/~ | PM TO |LANDMARK, 5TH
MAHENDRABHAI TARAR DUESASON | DUESASON | 24 |[CONSTRUTED ON PLOT NO F-76 AND SUB 01.00 |FLOOR, OFFICE
(AC NO.) LNBRV02219- 06JAN 2025 | 11 DEC 23 PLOT NO 18 SECTOE 12 SITUATED AT PM 15 |N0.502, BEHIND
200137955 VILLAGE KHARGHAR SITUATED AT NAVI FEB |ORION MALL,
MUMBAI TAL PANVEL DIST RAIGHAD PIN- 2025 |NEAR ST STAND.
402107 ADMEASURING 24 SQ. MTR. O b ANVEL
410206,
MAHARASHTRA-
INDIA

Terms & Conditions: 1). The person, taking part in the tender, will have to deposit his offer in the tender form provided by the AFL which is to be collected from the above branch offices
during working hours of any working day, super scribing “Tender Offer for name of the property “on the sealed envelope along with the Cheque/DD/pay order of 10% of the Reserve Price as
Earnest Money Deposit (EMD) in favour of AAVAS FINANCIERS LIMITED payable at Jaipur on/before time of auction during office hours at the above mentioned offices. The sealed
envelopes will be opened in the presence of the available interested parties at above mentioned office of AAVAS FINANCIERS LIMITED The Inter-se bidding, if necessary will also take place
among the available bidders. The EMD is refundable if the bid is not successful. 2). The successful bidder will deposit 25% of the bidding amount adjusting the EMD amount as initial deposit
immediately or within 24hrs after the fall of the hammer towards the purchase of the asset. The successful bidder failing to deposit the said 25% towards initial payment, the entire EMD
deposited will be forfeited & balance amount of the sale price will have to be deposited within 30 days after the confirmation of the sale by the secured creditor; otherwise his initial payment
deposited amount will be forfeited. 3). The Authorised officer has absolute right to accept or reject any bid or adjourn/postpone the sale process without assigning any reason therefore. If
the date of tender depositing or the date of tender opening is declared as holiday by Government, then the auction will be held on next working day. 4). Forinspection and Interested parties
who want to know about the procedure of tender may contact AAVAS FINANCIERS LIMITED 201,202, lind Floor, South End Square, Mansarovar Industrial Area, jaipur-302020 or
Honey Kumar — 7849910473 or respective branch during office hours. Note: This is also a 15/30 days notice under Rule 9(1)/8(6) to the Borrowers/Guarantors/Mortgagor of the above said
loan accounts about tender inter se bidding sale on the above mentioned date. The property will be sold, if their out standing duesare not repaid in full.

Place : Jaipur Date :10-01-2025

Authorised Officer Aavas Financiers Limited

Bank

Saraswat Co-operative Bank Ltd.

(Scheduled Bank)

g™ Saraswat
«

[Under Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002]

Saraswat Co-operative Bank Limited

74/C, Samadhan Building, Senapati Bapat Marg, Dadar (W), Mumbai-400028
Tel. No. : +91 8657043713 /14 /15

Whereas, the Authorised Officer of Saraswat Co-operative Bank Ltd., under the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 and in exercise of powers conferred under Section 13 read with the Security Interest (Enforcement) Rules, 2002, issued a
Demand Notice on the dates mentioned hereinbelow against each account calling upon the respective Borrower and Mortgagor/Guarantor to repay the
amount as mentioned hereinbelow against each account within 60 days from the date of receipt of the notice.

The Borrower/Mortgagor/Guarantor having failed to repay the amount, notice is hereby given to the Borrower/Mortgagor/Guarantor and the public in general
that the undersigned has taken the symbolic possession of the property described herein below in exercise of power conferred on him under Sub-Section
(4) of Section 13 of Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002 on 07th January 2025 & 08th January, 2025 respectively.
The Borrower/Mortgagor/Guarantor in particular and the public in general is hereby cautioned not to deal with the property and any dealing with the said
property will be subject to the charge of Saraswat Co-operative Bank Ltd., for the amounts outstanding mentioned hereinbelow along with the interest and
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DEMAND NOTICE

NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS & BANKRUPTCY
ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961.
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R.P No. 20 of 2024 Next Date: 03.02.2025

...Certificate Holder

Canara Bank
Versus

M/s. Shree Ganesh Travels & Transport

To,

M/s. Shree Ganesh Travels & Transport Through Proprietor Mr. Sachin Machindra

Shinde, having address at H.N0.2341, A.S. Nagar, Samaj Mandir, Ram Nagar, Diva,

Navi Mumbai.

This is to notify that a sum of Rs. 12,21,300 (Rupees Twelve Lakhs Twenty One

Thousand Three Hundred only) has become due from you as per ibid Recovery

Certificate drawn up in O.A. No. 476/2021 by the Hon'ble Presiding Officer. Debts

Recovery Tribunal-1l, Mumbai. The applicant is entitled to recover the sum of Rs.

12,21,300 (Rupees Twelve Lakhs Twenty One Thousand Three Hundred only)

with cost of Rs. 36.750/- (Thirty Six Thousand Seven Hundred & Fifty only)

along with future interest @ 10.05% per annum simple w.e.f. 28th May 2018 till

recovery from the C.D. No. 1.

You are hereby directed to pay the above sum within 15 days of the receipts of the

notice, failing which the recovery shall be made in accordance with the Recovery of

Debts and Bankruptcy Act. 1993 and Rules there under.

In additions to the sum aforesaid, you will also be liable to pay:

(a) Suchinterest as is payable for the period commencing immediately after this notice
of the certificate/execution proceedings.

(b) All costs, charges and expenses incurred in respect of the service of this notice and
warrants and other process and all other proceedings taken for recovering the
amountdue.

You are hereby ordered to appear before the undersigned on 03.02.2025 at 2.30
p.m. for further proceedings.
Given under my hand and the seal of this Tribunal, on this date : 01.01.2025.

-

...Certificate Debtor

Sd/-
S. K. Sharma
Recovery Officer, DRT - I, Mumbai

OSSESSION NOTICE

Whereas, the authorized officer of Jana Small Finance Bank Limited under the
Securitization And Reconstruction of Financial Assets And Enforcement Of Security
Interest Act, 2002 and in exercise of powers conferred under section 13 (12) read with
rule 3 of the Security Interest (Enforcement) Rules 2002 issued demand notices to the
borrower(s)/ Co-borrowers(s) calling upon the borrowers to repay the amount men-
tioned against the respective names together with interest thereon at the applicable
rates as mentioned in the said notices within 60 days from the date of receipt of the said
notices, along with future interest as applicable incidental expenses, costs, charges etc.
incurred till the date of payment and/or realisation.

www,freepressjournalin

PUBLIC NOTICE

IN THE PUBLIC TRUSTS REGISTRATION OFFICE
GREATER MUMBAI REGION, MUMBAI.
Sasmira Building, Sasmira Road,

Worli, Mumbai - 400 030.

Application No. ACC/VII/118/2023
Under Section 50A(2) The Maharashtra
Public Trusts Act, 1950

Filed by : Shri. Nilesh Prasanna Vaidya,
Vidya Mandir Mandal, Mahim, Mumbai

In the matter of “Vidya Mandir Mandal,
Mahim, Mumbai”
P.T.R.No.F-88(Bom) AND
“Chandraseniya Pragat Shikshan
Sanstha”
PTR No. F 22901 (Mumbai)

To,

All concerned having interest

WHEREAS the above applicant of the above trust has filed an
Application for Amalgamation of Chandraseniya Pragat Shikshan Sanstha
(PTR No. F 22901 (Mumbai) which is to be amalgamated with “Vidya
Mandir Mandal, Mahim, Mumbai” PTR No. F - 88 (Mumbai) with all its
assets and liabilities to be transferred in the name of “Vidya Mandir
Mandal, Mahim, Mumbai” by settling a common scheme and an inquiry is
to be made by the Ld. Assistant Charity Commissioner - VII, Greater
Mumbai Region, Mumbai, viz.

1. Whether The Trust viz. Chandraseniya Pragat Shikshan Sanstha
PTR No. F 22901 (Mumbai) to be amalgamated with “Vidya Mandir
Mandal, Mahim, Mumbai” PTR No. F - 88 (Mumbai) with all its assets and
liabilities to be transferred in the name of “Vidya Mandir Mandal, Mahim,
Mumbai”?

2. Whetheran amalgamated trust to be known as “Vidya Mandir Mandal,
Mahim, Mumbai” by settling a common scheme as per the draft scheme
being annexed?

This is to call upon you to submit your objection if any, in the matter
before the Ld. Assistant Charity Commissioner - VII, Greater Mumbai
Region, Mumbai at the above address within 30 days from the date of
publication of this notice.

Given under my hand and seal of the Hon'ble Joint Charity
Commissioner, Greater Mumbai Region, Mumbai.
This day 3" of the month of January 2025

Sd/- 03.01.2025

s Borrower] 13(2) Notice Date/ | Date/ Time (I/C) Superintendent - (Judicial)
No| LoanNo. Co-Borrower/ Outstanding Due | & Type of Public Trusts Registration Office,
e Guarantor/ Mortgagor (inRs.) as on Pc ion Greater Mumbai Region, Mumbai.
1 1) Pravin Madhukar 13.09.2024 Date:
Kamble (Borrower), Rs.2,44,771.04 | 07.01-2025 REVISED FORM G
2) Akshata Pravin (Rupees Two Lakhs Time: INVITATION FOR EXPRESSION OF INTEREST FOR
45649630000991 Kamble Forty Four Thousand 02:30 F;M SANKALP SIDDHI DEVELOPERS PRIVATE LIMITED
(Co-Borrower), Seven Hundred Seventy . . OPERATING IN REAL ESTATE INDUSTRY AT MAHARASHTRA
3) Madhukar Dnyanu | One and Four Paisa |_Symbolic . . ’
Kamble (Co-Borrower) |Only) as of 10.09.2024 Possession (Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Description of the Property: All that piece and parcel of the immovable
property being Land Admeasuring 121.14 Sq.mtrs., being and situate at Milkat
No.275, Nr Marathi School, Kasaba Borgaon, Tal. Panhala, Dist. Kolhapur-
416000. On or towards: Towards East by: Road, Towards West by:
Residential House of Mr. Madhukar Dyanu Kamble, Towards South by:
Residential House of Mr. Shahaji Mahadev Kamble, Towards North by:
Residential House of Mr. Sadashiv Mahadev Kamble.

2 1) Rajendra Maratha
Khanawal, Prop. 19.10.2024 Date:
Abhijeet Arun Wagh |  Rs.68,06,675.02 )
(Borrower), o 09-01-2025
32369440000285 | 2) Amol Arun Wagh (RuPeeS. Sixty Elght Time:
s (Co-Borrower), Lakhs Six Thousand ime:
3) Rekha Madan | Six Hundred Seventy | 10:50 AM
45689630000081 | Vyavhare (Co-Borrower), Five and Two Paisa )
4) Jayshri Arun Wagh only) Symbolic
(Co-Borrower), nly, P ;
5)Megha Kailas | a5 of16.10.2024 | oo
Kanade (Co-Borrower)

Description of the Property: All that piece and parcel of the Inmovable Property
Admeasuring Survey No.22/5B/1+6B/2/1, Plot No.6, having Area of 285.11 Sq.mtr.,
7, having Area of 282.23 Sq.mtr., 8, having Area of 282.23 Sq.mtr., 9, having Area
of 279.35 Sq.mtr., "Kadam Mention Apartment", Building-B, 2nd Floor, Flat No.
Wing-B-201, having Area of 69.70 Sq.mtr. & Carpet Area of 40.82 Sq.mtr., 202, hav-
ing Area of 40.82 Sq.mtr. & Carpet Area of 15.09 Sq.mtr., 203, having Area of 54.40
Sq.mtr., & Carpet Area of 30.24 Sq.mtr., 303, having Area of 60.40 Sq.mtr. & Carpet
Area of 36.24 Sq.mtr., Mauje Agartakli, Dist. Nashik-422011 and the said Bounded
as under: On or Towards: Flat No. Wing-B-201: East: Passage & Staircase,
West: Side Marginal Space, South: Road Front Marginal Space, North: Flat No.B-
202. Flat No. Wing-B-202: East: Passage, West: Side Marginal Space, South: Flat
No.B-201, North: Back Marginal Space. Flat No Wing-B-203: East: Unit No.B-203,
West: Staircase & Passage, South: Road Fornt Marginal Space, North: Backside
Marginal Space. Flat No. Wing-B-303: East: Unit No.B-303, West: Staircase &
Passage, South: Road Fornt Marginal Space, North: Backside Marginal Space.

Whereas the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors, mentioned herein
above have failed to repay the amounts due, notice is hereby given to the Borrower's
mentioned herein above in particular and to the Public in general that the authorised
officer of Jana Small Finance Bank Limited has taken symbolic possession of the
properties/ secured assets described herein above in exercise of powers conferred on
him under Section 13(4) of the said act read with Rule 8 of the said rules on the dates
mentioned above. The Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors mentioned
herein above in particular and the Public in general are hereby cautioned not to deal
with the aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured assets will be subject to the charge of Jana Small Finance Bank Limited.

Place: Nashik/ Kolhapur/ Maharashtra Sd/- Authorised Officer,

Date: 10.01.2025 For Jana Small Finance Bank Limited

JANA SMALL FINANCE BANK (A Scheduled Commercial Bank)
Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 &
12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
Challaghatta, Bangalore-560071. Branch Office: Office No.704/705, Modi Plaza,
Opp. Laxminarayan Theatre, Mukund Nagar, Satara Road, Pune-411037.

SL. RELEVANT PARTICULARS

Name of the corporate debtor along with PAN | Sankalp Siddhi Developers Private Limited
&CIN/LLP No. PAN:AAOCS9724Q
CIN:U70102MH2010PTC209143

Ground floor, Rajpipla, Opp. Standard
Chartered Bank, Linking Road, Santacruz
(West), Mumbai City, Mumbai, Maharashtra,
India, 400054

URL of website NA

4 |Details of place where majority of fixed assets| Ground floor, Rajpipla, Opp. Standard
are located Chartered Bank, Linking Road, Santacruz,
(West), Mumbai City, Mumbai, Maharashtra,
India, 400054

5 |Installed capacity of main products/ services | NA

6 |Quantity and value of main products/ services | NA
soldinlastfinancial year

7 [Number of employees/ workmen NIL

8 |Further details including last available|The details can be sought from RP by
financial statements (with schedules) of two|sending anemail on ssdplcirp@gmail.com
years, lists of creditors are available at URL:

9 |Eligibility for resolution applicants under|The detailed invitation for expression of
section 25(2)(h) of the Code is available at|interest which shall include the eligibility for
URL: resolution applicants under section 25(2)(h)
of the code can be sought from the RP by
sending an email on ssdplcirp@gmail.com
Last date for receipt of expression of interest | 25-01-2025

Date of issue of provisional list of prospective | 28-01-2025

resolution applicants
Last date for submission of objections to|30-01-2025
provisional list
13 |Date of issue of final list of prospective|01-02-2025
resolution applicants
14 |Date of issue of information memorandum, |03-02-2025
evaluation matrix and request for resolution
plans to prospective resolution applicants

15 |Last date for submission of resolution plans | 05-03-2025*

16 |Process email id to submit Expression of|ssdplcirp@gmail.com
Interest
Notes:

1. Prospective Resolution applicant who had participated in the invitation of EOI published on
14.07.2024, their EOl and Resolution plan documents are still valid and the same will be treated as
EOI documents under this EOl process.

2.*Subject to approval of extension of CIRP by NCLT.

2 |Address of the registered office

o

)

Sd/-

Arun Kishanlal Bagaria

Reg. No.: IBBI/IP-N00278/2017-18/10836
701, Stanford, SV Road,

Andheri West, Mumbai 400058,
ssdplcirp@gmail.com

Date : 10.01.2025
Place : Mumbai

1CICI Bank

the said Notice.

SYMBOLIC POSSESSION NOTICE

Branch Office: ICICI Bank Ltd. 4/10, Mythree Tower, Bommanhalli Hosur Main Road Bangalore-560068

The Authorised ICICI Bank Officer under the Securitisation, Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
and in exercise of the powers conferred under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued
Demand Notices to the borrower(s) mentioned below, to repay the amount mentioned in the Notice within 60 days from the date of receipt of

Having failed to repay the amount, the Notice is issued to the borrower and the public in general that the undersigned has taken symbolic
possession of the property described below, by exercising powers conferred on him/her under Section 13(4) of the said Act read with Rule 8 of
the said rules on the below-mentioned dates. The borrower in particular and the public in general are hereby cautioned not to deal with the
property. Any dealings with the property will be subject to charges of ICICI Bank Limited.

charges.
Amount outstanding
Name Name of the Borrower/ - Date of Date of as per demand
"?;' of the Co-Borrower/ Descrlptlor;szfct:lzglzgsgz)mortgaged Demand | Symbolic notice (along with
‘| branch Mortgagor/Guarantor Notice |possession | future interest and
charges)
Equitable mortgage of Flat no. 3 on ground floor,
Admeasuring about 500 Sq. Ft. (Built-up area) in Rs. 24.,09,242/-
Mr. Kadam Mahesh Ambaji the Building No. B of the society known as “the (Ru e.es 'I"we’nt —Four
(Borrower/Mortgagor) Hill park Co-op. HSG, SOC. Ltd.” Situated at Lak?] Nine Thoﬁsan d
1 Parel Jivdani Road, Virar Easts, Vasai, Palghar-401|05.10.2024 | 08.01.2025
) ] Two Hundred and
Mrs. Kadam Jaya Mahesh 305, on and bearing survey no.48, Hissa no.1/2,
A : ) Forty-Tow Only) as on
(Co-Borrower/Mortgagor) 4, survey no.51, Hissa no. 7,8,9 at village-Virar, 04.10.2024
Taluka-Vasai, Dist-Palghar owned by Mr. Kadam o
Mahesh Ambaji & Mrs. Kadam Jaya Mahesh.
Equitable mortgage of Flat no. 001, on Ground
floor, admeasuring about 198 Sq. Fts. (Carpet .
Area), in the Society known as “Rajlaxmi Rs. 22,41,446/.
Mrs. Amberkar Sushma Ramnath y o (Rupees Twenty-Two
C.H.S.LTD.;" situated at N.C. Kelkar Road, Dadar
(Borrower/Mortgagor) (West), Mumbai — 400028, on land bearing old Lakh Forty-One
2 | Dadar East ; ! 25.09.2024 | 08.01.2025 Thousand Four
Mr. Amberkar Pamnath Raghunath cadatral survey No. 236, New Survey No. Hundred and Forty-Six
(M‘ort ager/Guarantor) LB/3903, Old survey No. 265, Final Plot No. 108 Only) as on
929 of Mahim Division owned by Mrs. Ambekar 21082094
Sushma Ramnath and Mr. Ambekar Ramnath e
Raghunath.
Equitable Mortgage of flat no. A-204, on 2nd
floor, admeasuring about 402 Sq. Fts., in the 3
Building No. 2 Wing -F-4, in the society known as Rs. 24,46,377/
Mr. Ambekar Ramnath Raghunath |, » oo (Rupees Twenty-Four
Shankardham Co-op. Hsg, Soc. Ltd.,” situated R
(Borrower/Mortgagor) at Sundervan Complex, Andheri-West, Mumbai- Lakh Forty-Six
3 | Dadar East n piex, Ar . 19.10.2024 | 07.01.2025 Thousand Three
00 050. On land bearing CTS no. 626(P).
Mrs. Ambekar Sushma Ramnath s N £ vill Oshi Taluk Hundred and Seventy-
(Mortgager/Guarantor) urety No.41 of village-Oshiwara, Taluka- Seven Only) as on
Andheri, Dist-Mumbai. Owned by Mr. Amberkar 30.09.2024
Sushma Ramnath and Mr. Amberkar e
Ramnath Raghunath.
Equitable Mortgage of Core Apartment No- SS-
Mr. Veer Jayvant Chandru 11-A/582, On Ground Floor [Admeasuring Area : Rs. 30,64,944/-
(Bérrower/{nort agor) 16.393 sq.mtrs. Built Up Area], in Association As (Rupees Thirty Lakh
939 “Shree Omkar Ghar Malak Association” Plot No. Sixty Four Thousand
4 | Chembur 09. S : : 06.07.2024 |07.01.2025 }
, Sector No. 15, Koparkhairane, Village Nine Hundred And
Mrs. Veer Reshma Jayvant K Khai Taluk d District Th d F Four Onl
(Co-Borrower/Mortgagor) oparkhairane Taluka and District Thane owne orty Four Only) as on
by Mr. Veer Jayvant Chandru and Mrs. Veer 05.07.2024
Reshma Jayvant.
Mr. Desai Viraj Rajendra Equitable Mort f Flat No: D/44, 4th Fl Rs. 45,64,783/
(Borrower) quitable Mortgage of Flat No: , oor, s. 45,64,783/-
Building “D”’[Admeasuring Area : 37 sqg. mitrs. (Rupees Forty Five
Mrs. Desai Jayashree Raiendra Carpet], in ‘Shrenik Nagar Co-operative Housing Lakh Sixty Four
5 |Barvenagar (Co‘-Borrowei,/Mort a o]r) Society Limited, Amrut Nagar, Near Amrut|05.07.2024 | 07.01.2025 Thousand Seven
GHK 9ag Nagar Circle, CTS No. 160, Village Ghatkopar Hundred Eighty Three
. . - Taluka Kurla, Ghatkopar West, Mumbai — 400 Only) as on
Mrs. Desai Purnima Viraj } ;
(Guarantor) 086 owned by Mrs. Desai Jayashree Rajendra. 04/07/2024
Equitable Mortgage of Flat No. B-301, 3rd Floor,
Mr. Tiwari Uttamkumar Narayan B-Wing, Parking Space No. 14 [Admeasuring Rs. 25,00,478/-
Tilaknagar (Borrower/Mortgagor) Area : 59.68 sq. mtrs. Carpet Area], in ‘Pawan (Rupees Twenty-Five
6 Chemb%r Landmarks’, Survey No. 65, Hissa No. 2/3C,|05.07.2024 | 08.01.2025 | Lakh Four Hundred
Mrs. Tiwari Kiran Uttam Village — Mouje, Pasthal, Boisar West, Palghar — Seventy-Eight Only) as
(Co-Borrower/Mortgagor) 401 501 owned by Mr. Tiwari Uttamkumar on 04.07.2024
Narayan & Mrs. Tiwari Kiran Uttam.

The Borrower's/Guarantor's/Mortgagor’s attention is invited to the provisions of Sub-Section (8) of Section 13 of the Act, in respect of time available to
redeem the mortgaged property/ies i.e., Secured Assets.

Date : 10.01.2025
Place : Mumbai

Sd/-
Authorised Officer
For Saraswat Co-operative Bank Limited

Hobli, Devanahalli Taluk, Bangalore Rural District and Converted For Residential Purposes
Vide Official Memorandum Aaln (S) SR.82/2003-04 Dated 12 April 2004 and Bounded As
Follows: East By: Land Belonging To Sri. Naryanappa And Smt. Munirathnamma; West By:
Land Belonging To Gundu Topu; North By: Sanni Ammanikere Channel; South By:
Doddasanne Road. Schedule-B Property (Undivided Share In The Land) 0.89% Undivided
Share Equivalent to 483 Sq.ft Right And Interest In The Schedule-a Property Mentioned
Above With Right to Construct Apartment No.a-204 On The Second Floor Measuring Super
Built Up Area of 1040 Sq. Ft of The Building Complex Called “ Sky Gold Jeevankeerthi
Commanders Aeroview ", For A Consideration of Rs.54,94,100/- (Rupees Fifty Four Lakhs
Ninety Four Thousand One Hundred Only). Schedule-C Property Apartment No. A-204 On
Second Floor of The Building of Skygold Jeevankeerthi Commanders Aeroview". Having E-
Khatha No.150300201901021338 Apartment Measuring 1040 Sqft Super Built-up Area One
Covered Car Park and Bounded On: East By: Setback Area & Driveway, West By : Passage
& A-209 North By: A-203 South By: A-205/ Date of Symbolic Possession On/ 07/01/2025.

Sr. Name of the Description of Property/ Date of Demand|Name of|
No| Borrower(s)/ Loan Date of Symbolic Possession Nt med™ | Branch
Account Number Notice (Rs)
1. [Shruti Singh/ Schedule 'A’ Property (as Above Refereed) All That Piece And Parcel of The Converted Land | 27.08.2024 | Banga-
LBBNGO00006906589/ |Bearing Survey No.42/1, With Khata No.285/189/1, Measuring 1 Acre And 10 Guntas (out Rs. lore
TBBNG00006885586 |Of The Total Extent of 1 Acre and 18 Guntas) Situated At Chikkasanne Village, Kasaba 59,12,396.32/-

The above-mentioned borrowers(s)/guarantors(s) is/are hereby issued a 30 day Notice to repay the amount, else the mortgaged properties will be sold
after 30 days from the date of publishing this Notice, as per the provisions under Rules 8 and 9 of Security Interest (Enforcement) Rules 2002.

Date: January 10, 2025

\Place: Pune

Sincerely Authorised Si
For ICICI Bank Lt

g.natoryj

(5 State Bank of India

STRESSED ASSETS RECOVERY BRANCH, MUMBAI (05168):-
6™ Floor, “The International”, 16, Maharshi Karve Road, Churchgate, Mumbai-400 020.

Phone : 022 - 22053163 / 22053164 / 22053165 E-mail : sbi.05168@sbi.co.in

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described immovable properties
mortgaged/charged to the Secured Creditor, the Physical Possession of which has been taken by the Authorised Officer of State Bank of India, the
Secured Creditor, will be sold on “As is Where is”, As is What is” and Whatever there is” basis on 27.01.2025 in between 11.00 am to 04.00 pm for
the recovery of respective amount, due to the State Bank of India (Secured Creditor) from the respective Borrower(s) and the Guarantor(s) as specified

here under:
Name of Outstanding Dues for Recovery of Description of the immovable properties Reserve Price Earnest Money Date & time of
Borrowers which Property/ies is/are being (inRs.) Deposit (EMD)(inRs.) [ inspection
sold
Mr. Mukesh | Rs.36,89,561/- + inttt. & charges Property ID: SBIN200008771139 Rs.33,00,000/- Rs.3,30,000/- 16.01.2025
Harilal Shah | w.e.f. 13.12.2018 Flat No. 401, 4th floor, Casa Elite, S Wing, | (Rupees Thirty (Rupees Three
and Mrs Juee | Demand Notice Date : 12.12.2018 Lakeshore Greens, Dombivali East, Dist Thane, | Three Lakhs Lakhs Thirty 11.00 am to
Mukesh Shah Village Nilje, Taluka Kalyan, Thane 421 201 along Only) Thousand Only) 2.00 pm
with 1 car parking adm carpet area 638 Sq. Ft.

The e-auction will be conducted through Bank’s e-Auction service provider M/s PSB Alliance Private Limited at their web portal https://baanknet.com. The
interested bidders shall ensure that they get themselves registered on the e-auction website and deposit earnest money in the virtual wallet created by service
provider as per guidelines provided on https://baanknet.com
The interested bidders who require assistance in creating Login ID & Password, uploading data, submitting Bid documents, Training/Demonstration, Terms &
conditions on online Inter-se Bidding etc., may visit the website https://baanknet.com
For detailed terms and conditions of the sale, please refer to the link provided in State Bank of India the Secured Creditor Website www.shi.co.in , https://bank.
shi, https://sbi.co.in/web/shi-in-the-news/auction-notices/sarfaesi-and-others and https://baanknet.com
Statutory Notice under Rule 8(6) of the SARFAESI Act: This is also a notice to the Borrower/Guarantor of the above loan under Rule 8(6) of the SARFAESI Act 2002
about holding of Auction for the sale of secured assets on above mentioned date.
Enquiry: Shri Mahesh Choudhari, Authorised Officer, Mobile No.7875044195, Mrs. Kasturi Murthy, City Case Officer, Mobile No.9820594238
Authorised Officer, State Bank of India

Date:10.01.2025 Place: Mumbai
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Government of Goa
DEPARTMENT OF TOURISM

Paryatan Bhawan, Patto, Panaji-Goa
Tel: 0832-2494200, 2494227
Email: dir-tour.goa@nic.in,

Website: www.goatourism.gov.in
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Wear Mask, Follow Physical Distancing, Maintain Hand Hygiene

No: 3/11(10)/Dev. Mangeshi/2024/4382 Date: 08/01/2025

BRIEF TENDER NOTICE
(E-TENDERING MODE ONLY)

Department of Tourism, Government of Goa invites e-
tenders from single entities, joint ventures, and consortium
for "Operations and Maintenance of Parking Area at
Priol Village, Mangueshi, Ponda-Goa". Agencies
interested in applying for the tender may submit their duly
filled application with complete information as required as
per the tender document. The last date for submission of
the tender is 10/02/2025 upto 4.30 pm. For detailed Tender
Notice and for participation in e-tender please visit our e-
tender website https://eprocure.goa.gov.in. Tender notice
is also available on official website goatourism.gov.in for
reference. All pre-bid queries may be emailed to
dir-tour.goa @nic.in on or before 24/01/2025 upto 5.30 pm
and site inspection of said parking area is scheduled on
14/01/2025 at 10.30am.

DI/ADVT/1706/2025

(3] State Bank of India
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THE PUBLIC TRUSTS REGISTRATION OFFICE
GREATER MUMBAI REGION, MUMBAI.
Dharmadaya Ayukta Bhavan, 1st Floor,
Sasmira Building, Sasmira Road, Worli, Mumbai - 400 030.
PUBLIC NOTICE OF INQUIRY

Change Report No.: ACC/HO/8579/2024

Filed by: Pramod Hatkar

In the matter of: “WORLD RENEWAL SPIRITUAL TRUST”

P.T.R. NO. E-3874 (BOM)

o,

All concerned having interest: -

WHEREAS THE applicant of the above trust has filed a Change Report
under section 22 of the Maharashtra Public Trusts Act, 1950 for bringing the
below described property on the record of the above-named trust and an
inquiry is to be made by the Ld. Assistant Charity Commissioner- HO,
Maharashtra State, Mumbai viz.

1) Whether this property is the property of the Trust? and could be
registered in the name of the above Trust?
DESCRIPTION OF PROPERTIES
Immovable Property:

To record all that piece and parcel of immovable property purchased
from Mrs. Sheela Milind Sahastrabuddhe, Residential Flat situated at Flat
No.101, First Floor, Om Shanti (Ashtavinayak) Co-op. Housing Society,
adm. 360 sq.ft. built up area, situated at Gajbandhan Patharli, Dombivali
(East), Taluka Kalyan, Dist. Thane, 421201 constructed on land bearing Sy.
No. 24 (P) and partly Sy. No. 67A(Part), C.T.S. No. 8030 to 8038 of Mouje
Gajbandhan Patharli, Dombivali (East), Taluka Kalyan, Dist. Thane, and the
limits of Kalyan Dombivali Municipal Corporation & S.R.O, Kalyan. And five
shares, numbered 01 to 05, with Share Certificate Serial No. 35.

Purchase Value of the flat is Rs. 26,00,000/- (Twenty Six Lakhs Only) on
which Stamp duty and registration charges are paid.

This is to call upon you to submit your objection, if any, at the above
office address within 30 days from the date of publication of this notice. If
no objections are received within the stipulated time, then further inquiry
would be completed and necessary orders will be passed.

Given under my hand and seal of the Hon'ble Joint Charity Commissioner,
Greater Mumbai, Region Mumbai.
This 27th day of the month of December 2024. SdJ-
(I/C) Superintendent - (J),
Public Trusts Registration Office,
Greater Mumbai Region, Mumbai.
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR
SUBSCRIBE TO SECURITIES UNDER THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED ("SEBI ICDR
REGULATIONS"). INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK EXCHANGES IN COMPLIANCE WITH CHAPTER Il OF THE SEBI ICDR REGULATIONS. NOT FOR RELEASE,
PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY, OUTSIDE INDIA.

(Please scan the QR Code
to view the DRHP)

PUBLIC ANNOUNCEMENT

Cement

JSW CEMENT LIMITED

Our Company was incorporated as a public limited company under the Companies Act, 1956, pursuant to a certificate of incorporation dated March 29, 2006 issued by the Registrar of Companies, Maharashtra at Mumbai (‘RoC”). Our Company received a certificate of
commencement of business on May 12, 2006 by the RoC. For further details of change in the Registered Office, see “History and Certain Corporate Matters- Change in the registered office of our Company”on page 299 of the draftred herring prospectus dated August 16,

2024 (the “DRHP” or the “Draft Red Herring Prospectus”).

Registered and Corporate Office: JSW Centre, Bandra Kurla Complex, Bandra (East), Mumbai 400 051, Maharashtra, India; Telephone: +91 22 4286 3115; Contact Person: Sneha Bindra, Company Secretary and Compliance Officer;
E-mail: secretarial jswcl@jsw.in; Website: www.jswcement.in; Corporate Identity Number: U26957MH2006PLC160839

OUR PROMOTERS: SAJJAN JINDAL, PARTH JINDAL, SANGITA JINDAL,
ADARSH ADVISORY SERVICES PRIVATE LIMITED AND SAJJAN JINDAL FAMILY TRUST

This s inrelation to the DRHP filed by the Company with the BSE Limited and National Stock Exchange of India Limited (together with BSE Limited, “Stock Exchanges”) and thereafter with the Securities and Exchange Board of India (“SEBI") in connection with the Offer.
In accordance with Regulation 54 of the Securities and Exchange Board of India (Issue of Capital and Disclosure Requirements) Regulations, 2018, as amended, the directive issued by SEBI dated July 4, 2023 and pursuant to information received from Adarsh Advisory
Services Private Limited on January 8, 2025, we wish to inform about the following transfers of Equity Shares (“Transfers”):

Number of Transfer consideration
Equity Shares

Transferred

Sr. Name and
No. category of the

Transferor per Equity Share)

(%) (at the price of X 37.75

Name of Date
the of
Transferee Transfer

% of the paid up equity
share capital as of
date of the DRHP

Whether the Transferee is connected with the Company, the Promoters/
Promoter Group/ the Company’s Directors or KMPs, Subsidiaries and
Group Companies and their directors and key managerial personnel

Adarsh Advisory Services 4,122,906 155,639,701.50

0.40% JSW Group Employees Trust*

December 30, 2024°

JSW Group Employees Trust is a member of the Promoter Group

Private Limited (Promoter) 7,297,830 275,493,082.50

0.72% JSW Group Companies Equity Trust™

December 30, 2024°

JSW Group Companies Equity Trust is a member of the Promoter Group”

Total 11,420,736 431,132,784

1.12%

*Parth Jindal and Jayant Acharya are the trustees of JSSW Group Employees Trust.

**Anurag KumarAgarwal and Rupam are the trustees of JSW Group Companies Equity Trust.

A JSW Group Companies Equity Trust was formed on October 25, 2024.
*The Company was informed of the Transfers on January 8, 2025.

The pre and post Transfers shareholding of Adarsh Advisory Services Private Limited is as provided below:

Sr. No. Name

Number of Equity Shares
held prior to Transfer

Number of Equity Shares
held post the Transfer

Percentage of Equity Shares held

Percentage of the Equity Shares

prior to the Transfer* held post the Transfer*

1. Adarsh Advisory Services Private Limited

882,580,780™

871,160,044™

86.62% 85.50%

*Computed as a percentage of the paid-up equity share capital ofthe Company as of the date of DRHP.,
**Including the 50 shares held by the nominees of Adarsh Advisory Services Private Limited.
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JM Financial Limited

7th Floor, Cnergy,

Appasaheb Marathe Marg,
Prabhadevi, Mumbai 400 025,
Maharashtra, India

Telephone: +91 22 6630 3030
E-mail: jswcement.ipo@jmfl.com
Investor grievance Email:
grievance.ibd@jmfl.com
Website: www.jmfl.com

Contact person: Prachee Dhuri
SEBI registration number: INM000010361

Jefferies

Axis Capital Limited*

1st Floor, Axis House,
Pandurang Budhkar Marg, Worli,
Mumbai-400 025,

Maharashtra, India

Telephone: +91 22 4325 2183

Investor grievance Email:
complaints@axiscap.in
Website: www.axiscapital.co.in
Contact person: Harish Patel

E-mail: jswcement.ipo@axiscap.in

SEBI registration number: INM000012029
BOOK RUNNING LEAD MANAGERS

kotak®

Investment Banking

Citigroup Global Markets India Private Limited
1202, 12th Floor, First International Financial Centre
G-Block, C54 & fifty-five, Bandra Kurla Complex
Bandra (East), Mumbai 400 098 Maharashtra, India
Telephone: +91 22 6175 9999

E-mail: jswcementipo@citi.com

Investor grievance E-mail:
investors.cgmib@citi.com

Website: www.online.citibank.co.in/rhtm/
citigroupglobalscreen1.html

Contact person: Harsh Agarwal

SEBI registration number: INM000010718

SBICAPS

Complete inve

Akshay Bhandari

DAM Capital Advisors Limited

One BKC, Tower C, 15" Floor, Unit No. 1511,
Bandra Kurla Complex, Bandra (East),
Mumbai 400 051, Maharashtra, India
Telephone: +91 22 4202 2500

E-mail: jswcement.ipo@damcapital.in
Investor grievance E-mail:
complaint@damcapital.in

Website: www.damcapital.in

Contact person: Chandresh Sharma/

SEBI registration number: MB/INM000011336

Goldman Sachs (India) Securities Private Limited
951 - A, Rational House,

Appasaheb Marathe Marg,

Prabhadevi, Mumbai 400 025

Maharashtra, India

Telephone: +91 22 6616 9000

E-mail: jswcementipo@gs.com

Investor grievance Email:
indiaclientsupport@gs.com

Website: www.goldmansachs.com

Contact person: Rohan Johar/Anant Gupta
SEBI registration number: INM000011054

REGISTRAR TO THE OFFER

A KFINTECH

Jefferies India Private Limited

Level 16, Express Towers, Nariman Point,

Mumbai 400 021 Maharashtra, India

Telephone: +91 22 4356 6000

E-mail: JSW.Cement.IPO@jefferies.com

Investor grievance Email: jipl.grievance@jefferies.com

Kotak Mahindra Capital Company Limited

1st Floor, 27 BKC, Plot No. C-27, ‘G’ Block, Bandra Kurla
Complex, Bandra (East), Mumbai 400 051, Maharashtra, India
Telephone: +91 22 4336 0000

E-mail: Jswcement.ipo@kotak.com

Investor grievance Email: kmccredressal@kotak.com

SBI Capital Markets lelted’”‘

Telephone: +91 22 4006 9807
E-mail: jswcement.ipo@sbicaps.com

1501, 15th floor, A & B Wing, Parinee Crescenzo, G Block, Bandra
Kurla Complex, Bandra (East), Mumbai 400 051, Maharashtra, India

Investor grievance E-mail: investor.relations@sbicaps.com

KFin Technologies Limited

Selenium, Tower B, Plot No-31 and 32, Financial District,
Nanakramguda, Serilingampally, Hyderabad, Rangareddy
500 032, Telangana, India. Telephone: +91 40 6716 2222
E-mail: jswcement.ipo@kfintech.com

Investor grievance E-mail: einward.ris@kfintech.com
Website: www.kfintech.com
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Website: www.jefferies.com
Contact person: Suhani Bhareja
SEBI Registration No.: INM000011443

Website: https://investmentbank.kotak.com
Contact person: Ganesh Rane
SEBI registration number: INM000008704

Website: www.sbicaps.com
Contact person: Kristina Dias / Krithika Shetty
SEBI registration number: INM000003531

Contact person: M. Murali Krishna
SEBI registration number: INR000000221
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A Sutapa Banerjee, our Independent Director is also a director on the board of directors of Axis. Accordingly, in terms of the SEBI Merchant Bankers Regulation, Axis is an associate of our Company and would be involved only in the marketing of the Offer in compliance with

&. TIISAT ATOTFSUR ST Jeaa aii@: 02.22.3%%4% ! ! ; . ) ‘ . a ¢ mpany an X e .
NS T i & the proviso to Regu/athn 21A0f thg SEBI Merchant Bankerls Regu/atlons aqd Regulat'loln 23(3) of the SEBI ICDR Regq/atlons. Axis hag §Igned the due diligence cg/tlﬂcate. For furtherdgta/{s, see RI.'SK Factors - SBI Capital Markets lenfed, one of tlhe'Book Running Lead
. FEIFT=AT MU A=l Higaet LI Managers to the Offer, is an associate of State Bank of India who is proposing to participate as a Selling Shareholder in the Offer. Additionally, our Independent Director, Sutapa Banerjee is also a director on the board of directors of Axis Capital Limited, one of the Book
¢. g quEfa: Running Lead Managers to the to the Offer.” on page 61 of the DRHP.
p——— e = MState Bank of India is proposing to participate as a Selling Shareholder in the Offer. State Bank of India and SBICAPS, are associates in terms of the SEBI Merchant Bankers Regulations. Accordingly, in compliance with the proviso to Regulation 21A of the SEBI
- Merchant Bankers Regulations and Regulation 23(3) of the SEBI ICDR Regulations, SBICAPS would be involved only in the marketing of the Offer. SBICAPS has signed the due diligence certificate. For further details, see ‘Risk Factors SBI Capital Markets Limited, one
F| RoR¥-34 | R0RU-38 | R0RE-6 | R0R6-R¢ | RoRC-RY of the Book Running Lead Managers to the Offer, is an associate of State Bank of India who is proposing to participate as a Selling Shareholder in the Offer. Additionally, our Independent Director, Sutapa Banejee is also a director on the board of directors of Axis Capital
%, &A1 AHR BRIREYR | WORRY.OR | WCLUL. B | RET. Y | RoXYR.UE | URUbL.CL Limited, one of the Book Running Lead Managers to the to the Offer.” on page 61 ofthe DRHP.
(z. w19 a? ) All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the DRHP.
(1 ) il Wf““ R:3eu For JSW CEMENT LIMITED
- On behalf of the Board of Directors

Sd/-
Sneha Bindra
Company Secretary and Compliance Officer
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Place : Mumbai
Date : January 9, 2025

JSW CEMENT LIMITED is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other considerations, to undertake an initial public offer of its Equity Shares and has filed the DRHP dated
August 16, 2024 with SEBI and the Stock Exchanges. The DRHP is available on the website of SEBI at www.sebi.gov.in, on the websites of the Stock Exchanges i.e., BSE at www.bseindia.com, NSE at www.nseindia.com, the websites of the BRLMs,
i.e. JM Financial Limited at www.jmfl.com, Axis Capital Limited at www.axiscapital.co.in, Citigroup Global Markets India Private Limited at www.online.citibank.co.in/rhtm/citigroupglobalscreen1.html, DAM Capital Advisors Limited at www.damcapital.in, Goldman Sachs
(India) Securities Private Limited at www.goldmansachs.com, Jefferies India Private Limited at www.jefferies.com, Kotak Mahindra Capital Company Limited at https:/investmentbank.kotak.com, SBI Capital Markets Limited at www.sbicaps.com and the website
of our Company at www.jswcement.in. Potential investors should note that investment in equity shares involves a high degree of risk and for details relating to such risk, see the section titled “Risk Factors” on page 39 of the DRHP. Potential investors should not rely on
the DRHP filed with SEBI for making any investment decision.

This announcement does not constitute an invitation or offer of securities for sale in any jurisdiction. The Equity Shares offered in the Offer have not been and will not be registered under the U.S. Securities Act of 1933, as amended (the "U.S. Securities Act") or any state
securities laws in the United States, and unless so registered, may not be offered or sold within the United States, except pursuant to an exemption from, or in a transaction not subject to, the registration requirements of the U.S. Securities Act and in accordance with any
applicable U.S. state securities laws. Accordingly, the Equity Shares are being offered and sold within the United States only to "qualified institutional buyers", as defined in Rule 144A ("Rule 144A") under the U.S. Securities Act, in transactions exempt from the registration
requirements of the U.S. Securities Act, and outside the United States in "offshore transactions" as defined in, and in reliance on, Regulation S ("Regulation 8") under the U.S. Securities Act, and in accordance with the applicable laws of the jurisdictions where such offers
and sales are being made. There will be no public offering of the Equity Shares in the United States. CONCEPT
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